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.J.1Jltracl of l/Je PI'O:JeClUnq, of IAe OOlln'Jil of the GODel'''Or ~I' Jl q/ [,Jdl", 
tU,el1wlca jtJr th, P""po,c of ,,'lJk'II0 Lala, aJ.1 Rog",,,lio,,, ",WeI' U~  

.pt'O,,;,io,., of 'he .J.ol of Parlk.,,,tl.l 21 f' 25 JTic., ClIp. 67 • 

• • 
The Council met u.t Government lIouse on Frldu.y, tho 2ud JILDunry, 1885. 

P.tBSBNT: 

His Excellency the Viceroy u.lld Goverllor Geneml of India, £.P., G.O.D., 
G.O.ll.G., P.O., P.R.I., D.C.L.t G.U.8.L, G.K.I.B., prnld'ng. 

His Honour tile LieutenlLnt-Governor or Bengal, £.0 ••• 1., 0.1 ••• 

Hjs IIxcellency, tho Comm.o.ndcr.in.Chief, G.C.D., D.I.B. 
~~  Hon'ble J. Gibbs, 0.8.1., C.I." 
Lieutenant·Geueral tile Boo'ble T. F. Wilaon, C.D., D.I.B. 
The Hon'bia O. P. Ilbcrt, C.I.B. 
The Hon'bJe Sir S. O. Bayley, X.O.II.I., O.t.B. 

The Hon'ble T. O. Hope. C.8.I., 0.1 ••• 
The Bon'bla Sir A. ~l n  Jt.D.JI.G. 

The Hon'ble J. W. Quinton. 
The Bon'ble Amlr AU. 
The Bon'bic W. W. Hunter, LL.D., O.I.L, D.I.B. 
The Hon'b1e H. J. Reynolds. 
The Hon'ble Ra.o Sabeb Visbvnnntll Narayan Uandlik, O.'.L 
The Hon'ble PeAri Mohan llukcrji. 
Tho H n' l~ n. St. A. Goodrich. 

BURMA STEAK.BOILERS AND UIE ll ~ A.CT, 18M, 
AlrEN D1IENT DILL. 

Tho Hon'bl" lIR. 1J.UBIlT moved that the Report of tho 8eJaot Oommittee 
on the Dill to amend the DUl'1Il.IL Stoam.boilen and Prirno-morcl'l Act, 188!, 
.be takon into na ~ n  

The ltotioo was put o.nd agreed to. 

The Hon'blc llL lLBBRT also moved tW the BiI1, u amon/leet, be pas"Cd. 

The Motion was put and Igrcoc1 to. 



., 'J 
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2 1111l7'BS, J)E.J.TIIS AND M.AIHlIAGBS IlEGISTR4TION. 

' ~  llbert,] " [2ND JANtiAtty, 

I ' lI ~  DEA.THS, AND MA)lltlAGES llE HSTl TI ~ BILL, 1885 .. 

The IIon'ble lin: ILDER'r n.lso· moved for leave to introduce a. Bill to pro-
yide fOl"· the volunt:u'y reglstl'O.tion of certain births nnd deaths, fOl' tue estnb-

lisluuout of Genem} Registry Offices for keeping registel's of. certain births, 
dcntbla.nd ma.ri'iagcs, and fOl' COl'tain other purposes, He said:-

cc'1'hc objects of this Dill M'e throe, '1'he first is to establish ~ of 
voluntary regiiitliLLlon of birtbs and' ueaths' iitlppenlng' amOngst·· certiijn"classcs 
of the oommunity; tho 'second is to improve the' syste'ln of registering 
marriages solemnized 'undel' the t\Yo Ma.rriage Acts of 1872; and the third is 
to provi(le n maobinery fol' giving evidentia.l valqe to entries in certnin registers 
or recorl1s of baptisms, DlBrringes, .deaths nod burials whic,ll ·,Pore . .in ~ n  

\)ut wbloh are not kept under the nuthority of any particular law. ' 

Ie The first of these subjects has been under the consideration of the 
, Government of India f9r a great. many yearsi-itfil'St,e:une up,..I belie\>'e, ' 
, in tIle yoor 1869. Ilnd Bince then the attention of the Government ~ beeu, 
repentedly directed to ~  by various Christian, religious bodies, The present 
.tate of the law is this. The Indilln Statute.book does not contain any general 
law for tIle registration of births and deaths. There are several Municipal and 
ot.her local Acts under whiell births and deo.ths.' are registered. but. iIi the 
flrat place these Acts are of n stl'ietly 10eo.1 eharaoter nnd leave n great 
pnrt of t11e country unprovided for. and in the ned place their provisions are 
directed l)rimo.rily to .tntisticnl purposes, and the entries mnde under them are 
not. of luch 0. olla.ro.oter D.8 to make them of muoh ,value ns evidence of pD.11icu-
tAl' bh,tbs nnd deaths,' Now. this state of things ~l l  not unfloequenLly caused 
leriOUI inconvcnience, For instance, references cLrt! from time to time made to 
tile Sool'Otnry of State nnd the Government of India for proofs of age or proof. 
of deo.th in CD.IOII oJIeating individual in\8rests of great importance, such 118 
rights to properly i and "ben Buok'merehcea are macle, '\\'e often find it 
dlmcult to BUpply the eTidenoe requirea. '1'ben Hi. Excolleney the Oom-
mo.ndor.in-qhief tell. ine thnt Europenn soldiers often find great diflieulty in 
obtaining such evidence of tho llge of their children as ,,;11 enable them to 
tlt'AW tho o.llownDces grouted by tho SLato to soldiers' children. Of course the 
moat thoroughgoing remedy for this state of things would be to pass 11 general 
lnw for tbo compulsory registration of birtbs an(1 dell.ths tlirouSllout lJritiah 
lu(lia, lmt tbe genem! opinion ill thllot the country is not yet ripe for A measure 
of that kind, and t.here Ilppear to be aeriouB objection.. to tile pnasing of a law 

.. 



lJJIl'l'llS, l)E.l'l'IIS .AND AI.lllRIAGBS J.'EGIS1'Il...tTION, :J 

lSSi;,] [Mi'. I Ibert,_] 

fOl' the compulsory l'Cgistmtion of birLhs and (looths which woulcl be oonfilled 
iu its uI'plication to Christians or Europeans or any other 11:l11i(IUJnr ChLSSCS 
of Ocr Mn.jesr.)"s subjects, '1'1Iis boing so, '\TO propose to contont on1'8oh'es 
with }I..'lssing n pOl'missive law uuder "'llich no ono will he l'Oquit-ed to l"Ogistoa', 
but ruuplo fnoilitios for l'cgistcriug bil'ths and dClltbs will be givcn to rmy 0110 
lvho (lesircs to ]1In'c unimpcncbo.ble evidence of suob events, 'VJlen I my no 
one will 1>6 requirc(l to register births or deatllS, it will bo unc1orstood tho.t this 
permissive law will be outside of, and will not intel'fero ,,'ith, the provisions fOl' 
compulsory registmtion contained in tho various 10('41 Acts to "hich I bo.vo 
referred. 'l'he clnsscs to ",hioh it is pl'Oposcd to apply theso provisions of this 
Hill nrc the closseR ~  which the pl'C8Cnt Indian Succession Act n JlJ ~  thnt is 

to sny, 110t only Europeaus oud Obristiauli, but nlso Enst Itu1inns, JewI, Arme-
nians Rl\d PursSs, 'liheso are tbe only clll8scs ",Ito wouM be likely toO nlo.ko Rny 
extensivQ use of this lllw. If it is found tbat tho provisions of the law are gen-
~l'nll  npprecia.ted, it will be possible to giva tbem 0. widor Ilpplicntion heroofter. 

II So much IS l'Coc.o.ros the rcgistmtion of births Rnd deatbs. Then, as to 
mnrriages. The t\\"o Maninge Acta to whioh I haV8 reforred are Aot XV of 
1872, tile Indian Christian lIarrio.ge Act, and Aot III of 1812, which hu not 
been christened with 0. abort title. but whioh Will p:aased with special reference 
to tho celcbl1l.tion of mnrriagcI amongst tho Bmbmc. community. Tho obief 
ue£t.'CL in these tl\"O Act. .. is tIlo.t thE'Y (10 not provide for no iodcx being kept to 
the registers of mo.rriZLe"'eS. o.od it is ob,-iQUS thllt without an index tho value 
of n register is moteria.lly impnired.. It is part of our scheme for registering 
births and deaths under this Bill to eltablish 0. ocntral registry omoc to which 
copies,of tbo registon of births and deaths aro to be scut, 110(1 in wbiob an index 
is to be kept for public referenco; and \V8 ProllOSC to utilize this mnobinery for 
the evideuce of mnrringes b, requiring copies of l't'gi.dcrs kept ander tho two 
Unrriage Acts of 1872 to "bich I have rcfOl"l"Cd to be Icut up o.n(1 indexed in 
tile anmo VtlY in the aamo regiat..,. olice. 

.. Thcn,1aatly. there are at present a Dumber of informal registors or record. 

of baptisms, dcoths, burials o.od marriagcI "biob Jlnvc not beou kcI,t undor tllo 
requirements or nn, )o.\\", nod are tbcreforc ProhahJ1 not allmi"-'Iih)o nll cl'idcnce 
in ju(licial proceedings, althOUlb JnaD1 of them havc been faithe"u, and cor-
recUr kept up. It ,,"ould be dnagerous to pGII a lAw giving evidential value 
to all cntril!ti ill lhcac rt .. eol'cU, and ,,,,bat \\"0 Prol)()lO to ,10 it to 10110" t.ho 
• ptceedcnt which lUIS bccn act b1 Englisla legislation on tho snmo IU bjoct, and to 
n l~ n  Commissioocrs , .. hose functioDS it will be to CDtUiDC all tho rt!gistcrs 
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SUNDIlY. 

[lib'. Ilbcrt.] 

.. 
[2ND JANUARY, 1885.] 

of this nnturc wbich may be sent: up for examination witbin a specifted 'pcriod 
lIftel' tIle pns(!ing of the Bill. Thcse Oommissioners are to"prepare a.n index· of 

such registel's as they mp.y decllLfe to be a~ l~  and copies of ~  so 

declared nre·to be admissiblc in evidence." 

The MOtiOD WIlS put and agreed to. 

SUNDRY BILLS. 

The Hon'hie lIn.. ILBERT also moved that the Hon'ble Messrs. Evans 
and Goochicl, be added to tIle Select Committee 011 the Bill to amend the 
'rrnnsfer of Property Aot, ~ 

• 
The Motion was put and agreed to. • 

'1'be lIon'bie lIR. lLDEB.T a.lso moved tl1at the IJon'ble Mr. Goo:h;ioh be 
a(lded to the Select. Committee on the 13ill to facilitate the construction of 
T l~ a  Dnd to amend the Indian Telegrapb Act. 1876 •. 

The Motion was put and agreed to. 

The Council adjourned to FridllY. the 16t11 January, i885. 

FORT W.lLLIAll; 

'1.'1., 60, JUll1fO,.,. leBG. 

D. FI'l'ZP A'rnlCK. 

Secretary to the GOfJernmenl of llldia, 
LegulGtiWl Depart.,erle. 




